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CENrRAL ADMINISTR1IVE TRIaINAL 
CUrTW.K BE$H; CUT? ACK 

£ 	 J29L224 
uttk this the 25th d*y of Stenber/2000 

Ghana 8hym Sixqb 	 Applicants 

VERSU.. 

Union of Iridi* &i Othere 	0e• 
	 Respondent (s) 

(Fca INRUCTIONS) 

1. 	Whethr it be referred to riporters or not ? 

2, 	ihether it be circtilated to all the benches of the N 
Central Mminiatrative TriIxnal or not? 
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CENIRLI ADMINI2RATIVE TRIIUNAL 
c1JiTx BE1CMs QJTT4NK 

4 

12L-CF .L2U 
C,att*ck this the 25th day of September/2000 

CORAMs 

THE HON' BLE SHRI SCt4NATH SCM, VICE'C.HAIRMAN 
AND 

THE RON' maE SHRI G .NARASIMKAM. MEMB (JUDICIAL) 
0*0 

Shri Ghana Shyam Singh 
agei abc*it 26 years 
Son of Manal Singh, 
At rhakurtota, 20: Ambagafta 
Via - Baisinga, Dist;Mayurbhj 

By the Advocates 

4.. 	 AppliCant 
M/ø.R.N. Najk 

AeDeo 
B.b .Tripathy 
D.K.Sahoo 

.1.V(SUS. 

1. 	Union of India represented by the 
Secretary, Ministry of Comnanicatio; 
AJ.parsnt of Posts, 
Dak 11hawans  New Delhi 

2 • 	Chief Post Master General 
Orissa Circle, Bhubanesware  
Dint Kh*rda 

3 • 	Post Master General 
Sarnbalp&r Region, Snbalpur 

SubDiviaioaal Inspector(Postal) 
Et Sub.Diyjsion, Baripada.757001 
At/PC Baripsia, Dint Mayurkianj 

Kartik Chandra Ro1 
Son of Sanyasi Rjl 
At/POt Ambagadia, 
Via Baisinga, 
Dint - Mayurbhaflj 

'C 
	 Respondents 

By the Advocates Mr. A.K. Bose 
Sr .Stan3ing Counsel 

(Ce ntraj.) 
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M4NIMHMEMR LJY_ç&1 * ppiic a t, R cap onde nt No • 5 

and two others had applied for the post of Extra Departmental 

Mall. Carrier, Ambagadia Branch Office and Respondent No.4, the 

appointing authority ultimately selected and appointed Rca. 5 

in order dated 4.7.1994 (Annexur..7. Under relevant rules than 

prevailing, a candidate in order to be eligible for the post 

must have passed 8th Standard, thongh pass in 4atriCulation 

may be preferred and must be a resident in the station of the 

main post office or resident in any of the static*s of the 

delivery jurisdiction of the post office. 

The applicant assails the appointment of Respondent 

No.5 claiming that he is a permanent resident of Thakurtota 

within the delivery jurisdiction and more qualified being a 

Scheduled tribe read upto Class - X whereas Respondent No.5 

belonging to general caste only read upto Class IX. 

Respondent No.5 thx*gh duly noticed had not entered 

appearance. Plea of the Department is that the applicant a 

resident of Phakurtota is not under the delivery jurisdiction,, of 

the Branch Post Office in question, but under the delivery 

jurisdiction of Raghupur Branch Office. The post was also not 

reserved for .T. as by then representation of the S.T. 

community in the posts had not fallen short as per departmental 

rules and regulations. 

49 	 No rejoinder has been filed. 

5. 	We have duly noted the submissions made by Shri A.K. 

Bose, the learned Senior Standing Counsel and perused the 

records. 

6 • 	In this application for the post under Annexure-R/7 



cZ 
b . 	the applicant clearly mentioned the word • No' as against the 

relevant Colum* 1(g) of the application form as to whether he 

beloaje to the Post village or any of the villages served by 

the Post Cffice to which recruitment is made. Even if place of 

residence cannot be a criterion in view of the Apex Court 

ruling in thl mtttr, it P-Alknot be said that the applicant being 

a Scheduled Tribe should have been given preference because the 

post wasreserved for S.T. catvlidate. Ncr Can he be treated as 

better qualified becense he is a failed H.S.C.(X) candidate 

(Vide Annexure/3), beea,ase uaIer the rules only MatriculsUos 

or equivalent pass is a better Valif ication than pass in VItI 

Standard, It is also flOt the case of the applicant that is VIII 

standard pass he had secured higher percentage of marks than 

ftespoedeat No.5, who admittedly belongs to the post village. 

We, therefore, do not come acrosa - 	 * 

selection and appointment of P.espondent No.5. 

70 	Is the result, the application fails and is dismissed. 

No costi, 

VIa E. 
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